' CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.4,No, 214/1993

Wednesday this the 15th day of December, 1993, .

CORAM
THE HON'ELE MR,JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
THE’HON'BLE MRoP.V.VENKATAKRISHNAN, ADMINISIRATIVE MEMBER
N.Parameswaran Pillai
Retd, Works Mate, .
Erathu Vadakkathil Veedu,
Rarikede, Quilen-5, ieesBApplicant
(By Advecate Mr,P.S3ivan Pillai) ‘
Vse

1., Unien of Indiz threugh the

_General Manager,

Southern Railway,

Park Town P.Qe

Madras.3.
2. The Chief Engineer (Construction)

Madras, Egmere, S.Railway,

Madras.
3¢ The Chief Personnel Officer,

Seuthea n Railway,

Park Town p.e. ,
Madrag-3. _ ' eess s Regpondents

(By Advecete Mrs.Sumati Dandapani)
QORDER -
. CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN.

| It is agreed by both sides that the case onl’hand
i‘x';is‘ governed by the principles enunciated in the
' ‘judgment in O, A.569/90, Applicant may make a repre-
sentstion befere the Chief Engineer ‘cencerned of -

Southern Railway te claim the benefits en the basis of

the judgment in 0.A.569/90., If & rem esentatien is

‘....2



made, actien thereon will be taken and cbmpleted
by t he cempetent autheority within six weeks frem

the date of receipt of the representatien,

2. Application is allowed as abeve. No costs.

Dated 15th December, 1993,

‘,ivw' umhkqva;hnq'l‘v
P.Va KAT AKRT SHN AN CHETTUR SANKARAN NAIR(J)
ADMIN ISTRATIVE MEMBER VICE CHATIRMAN
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